s Aﬂ’f‘@ﬁat{on (Na’_-; 5 )

oo

. [AcT$ 85 & 86.

1004
1
_ e ~ Sums not exceeding
No.of| . Servicesand purposés’ - -
Yote - . Voted Charged on.
Co . by the Total
Parliament Consolidated .
- Fund
B | Rs. Rs, Rs.
109 | Liok Sabha 1,000 | 1,000
. * i
CHARGED,—Stafl, Household
and Allowances of the Pre- )
sident . . 1,19,000 © 1,19,000
CHARGED,—Union Public ’ : ,
¢ Service Commission . 6,11,000 6,11,000
176 | Other Capital Outlay of ‘the
Ministry of Communications|. 26,50,000 26,50,000
121 | Capital Outlay on Currency i
and Coinage . . . 1,34,33,000 1,34,33,000
129 | Other Capital Outlay of the '
Ministry of Food and Agn- -
culture 4,19,01,000 4,19,01,000
138 Cap1ta1 Outlay  thae MlnlS- ‘ '
- try of Production 13,28,76,000 13,28,76,000
140 | Capital Qutlay on Ports - 85,00,000 85,00,000
141 | Capital Outlay on Roads 2,56,00,600 2,50,00,000
ToraLr . 34,35,12,000 5,64,60,000

39,99,72,000

Ren.

by Act S of 1962, A-z—%l‘(“'f;f 26-12.60)

THE DISPLACED PERSONS (COMPENSATION AND
- REHABILITATION) AMENDMENT ACT 1956

Act No. 86 oF 1956
An act to amend the Displaced Persons (Compensatlon and

Reh'\blhtatlon) Act, 1954. -
) [27th Decembe'r, 1956]

BE it enacted by Parliament in the Seventh Year of the Repubhc
“of India as follows:—

»

1. (1) This Act may be called the Displaced Persons (Compensa-
tion and Rehablhtatlon) Amendment Act, 1956.

(2) It shall be deemed to have come 1nt0 force on the twenty-
‘second day of Qctober, 1956,




_ ‘2.-In-seetion 2 of the D1splaced ‘Persons (Cornpensatmn and Reha- Afmen:imegt
1954, b111tat1on) Aet, 1954 (hereinafter referred to as the _principal Act),— of section

(1) in clause (d), in sub-clause (iii), for the words “by the
‘Central Government or a State Government of“any property or

.any -interest therein;”, the following shall be -substituted,
namely: — ‘ '

“of any pi'operty or interest therein by—
(a) the Central 'Government; or
(b) any State Government; or

(c) any body corporate or other authority or person

- financed by the Central Government or a State Govern-
ment for the purpose of the acquisition, development

or construction of any immovable property for the
rehabilitation of displaced persons;”;

’

(i) in clause (e), for the words “but does not 1nclude”,
the following shall be substituted, namely: —.

“and includes any claim registered on or before the 31st
~day of May, 1953, under the East Punjab Refugees (Registra--
tion of Claims) Act, 1948, or under the Patiala Refugees
... (Registration of Land Claims) Ordinance, 2004, and verified
by any authority appointed for the purpose by the Govern-
ment of Punjab, the Government of Patiala or the Govern-
ment of Patiala and East Punjab States Union, as the case
may be, which has not been satisfied wholly or partially by
~the allotment of any evacuee land under the relevant.
- notification specified in section 10 of this Act but does not
ineludé="a. © Ly

3. In section 1M1 of the principal Act, sub- sectlon (2) shall be Amendment
omitted. . . of section 11.

_ "4, In sectlon 19 of ‘the prmmpal Act, - for sub-sectmn (2), t}‘e<Amendmem‘ _
= following sub-section, shall be substituted, namely : — of section 19

“(2) Where any person,—
. N ) .

(¢) has ceased to be entitled to the possession of any
-evacuee property by reason of any action-taken under sub-
section (1), or '

-(b) is otherwise in wunauthorised -possession of any
L evacuee property or any other immovable property forming '
part of the compensa’uon pool; . .
' "~ he shall, after he has been given a reasonable opportumty of

showing cause against his eviction from such property, surrender




- possession of the property on’ demand bemg made. in - thls behalf
by the managing officer or managing corporation or by any other
“person duly authorised by such officer or corporation.”,

‘ "(‘)‘f“;‘ggt‘i’;ﬁegé 5. In section 20 of the principal Act, in clause (d).of sub- section -
(I) ‘after the words “to a- displaced person”, the following words

shall be inserted, namely:—

“or any association of chsplaced persons, whether incorporat:
ed or not, or to any other person”.

dsertion of 6. (1) After section 20 of the principal Act, the followmg section

oA, section shall be inserted, namely:—
Utilisation of “20A (1) Where any evacuee or his heir is entitled- to the
ii‘ﬁpggg?f i restoration of any evacuee property on an application made by

conpection - -~ him in this behalf under section 16 of the Administration of _
with restora-  Evacuee Property Act, 1950 (hereinafter in this section referred 3t of 195
cuee proper- to as the Evacuee Property Act), and the Central Government is
5 n certain of opinion that it is not expedient or. practicable to restore the
: whole or any part of such property-to the applicant by reason ’
of the property or part thergof being in occupation of a-displac- l
ed person or otherwise, then, notwithstanding anything ‘contain- '
ed in the Evacuee Property Act and this Act, it shall be lawful /

for the Central Government— : . '

(a) to transfer to the applicant in lieu .of the evacuee. - |
property or any part thereof, any immovable property in
the compensation pool or any patt thereof, being in the
opinion of the Central Government as nearly as may be: of
the same value as the evacuee property or, as the case may
be, any part thereof, or :

(b) to pay to the apphcant such amount in cash from
the compensatlon pool 'in lieu of the evacuee property or
part thereof, as the Central Government having regard to
the value of the evacuee property or part thereof, may, in -
the circumstances ‘deem fit. :

Explanation.—The provisions of th1s~ sub section shall apply,
whether or not, a certificate for the restoration of the evacuee
‘property has been issued to the applicant under sub-section (I)

* of section 16 of the Evacuee Property Act, as in force imme-

~ diately before the commencement of the Administration” of

- Evacuee Property (Amendment) Act, 1956, if the evacuee orof f 19:

: property has not in fact been restored.to the applicant.

(2) Where in pursuance of sub-section (I) any evacuee or
his heir has been granted any immovable property from the
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1956,

Amendment S

) compensa’uon pool or has been’ pa1d any amount in cash from -

the compensation pool; his application “under section 16 of the
Evacuee Property Act for the restoration of the evacuee property
>hall be deemed to have been disposed of, and his right, title and
interest in such evacuee property shall be deemed to have been
extinguished but such extinguishment shall not affect the power
of the Central Government to acquire the evacuee property
under section 12 of this Act,

" 7. For section 21 of the pr1nc1pal Act the following sectlon shall S“bs‘““uuf‘n

be substltuted namely —

sectron for

- gection 21,

“91. (1) ‘Any sum payable to the Government or to the Recovery *of

certain sums
as arrears of

Custodian in respect of any evacuee property, undeér any agree-

Jment, express or implied; lease or other document or otherwise jgng
howsoever, for any period prior to.the date of acquisition of Tevenue.

such property under this Act, which has not been recovered
-under section 48 of the Administration of Evacuee Property
. Act, 1950, and any sum payable to the Government in respect

of any property in the compensation pool, may be recovered in

the same manner as an arrear of land revenue.

(2) If any question arises whether a sum is payable to the
Government or to the Custodian within the meaning of sub-

section (I) in respect of any property referred to therein, it shall

be referred to the Settlement’ Commissioner within whose
jurisdiction the property is situated, and the Settlement Com-
missioner “shall, after making such inquiry as he may deem fit
“and giving to the person by whom the sum is alleged to be

payable an opportunity of being Keard, decide the question;

and the deeision of the Settlement Commissioner shall, subject
to an appeal or revision under this Act, be final, and shall not
be called in question by any court or other authority.

(3) .For the purposes of this section, a sum shall be deerned

to be payable to the Custodian, notwithstanding that its recovery’

is barred by the Indian Limitation Act, 1908, or any other law
for the time being in force, relating to limitation of actions.”.

8. (1) The Displaced Persons (Compensation and Rehablhtatlon)
- Aruendment Ordinance, 1956, is hereby repealed.

Ty Notwithstanding such repecl, anything done or any action
taken in the exercise of any powers conferred by or under the said
Ordinance shall be deemed to have been done or taken in the

Repeal and
saving.

exercise of the powers conferred by or under this Act as if this Act -

were in force on the dm’ce on which such thing was done or action

- was taken,




